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INTRODUCTION

I, Mukesh Sharma, Chairman of the Public Accounts
Committee of the Delhi Vidhan Sabha, having been authorised by
the Committee to present this report on their behalf, do
hereby, present the Fifth Report of the Committee relating to
examination of Para 5.3 of the Comptroller and Auditor
General's Report for the year ending 31 March,1998 relating to
the Property Tax Department of the Municipal Corporation of
Delhi.

The Committee considered and adopted this report in its

meeting held on |o.3 - 2coa

The Committee wishes to place on record its appreciation
of the help and guidance extended by the Officers and staff of
the Assembly Secretariat and A.G. Delhi in examination of the

Paras. The Secretariat has done excellent work in the timely

N /
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!\9 (MUKESH SHARMA)
: Chairman

Public Accounts Committee

preparation of this report.

Delhi,

Dated, the March,2000.



FIFTH REPORT OF THE PUBLIC ACCOUNTS COMMITTEE

CONSTITUTION OF THE COMMITTEE

1, The Committee on Public Accounts has been set up under
Rule 192 of the Rules of Procedure and conduct of Business in

Delhi Legislative Assembly.

2. The Legislative Assembly having voted large sums of tax
payer's money does, in the interest of tax payers, expect, in
due course, a detailed account of how the moneys have been
spent. It must satisfy itself that the moneys so voted were
directed to the intended purpose and were spent prudently and
economically. The C&AG examines the yearly accounts of the
Government and after scrutiny, certifies the accounts, subiject
to such reservations as he chooses to make and submits its

Report which is laid before the House.

The Public Accounts Committee examines the accounts
showing appropriation of the sums granted by the House to meet
public expenditure. 1In scrutinizing the appropriation accounts
and the audit reports thereon, it must satisfy itself that

moneys so shown in the accounts as having been disposed were :-

a) Legally available for and applicable to the service
or purpose for which they have been charged.

b) Every re-appropriation has been made in accordance
with the provisions made in this regard in the
appropriation accounts or under rules made by the

Competent Authority.

c) The expenditure has been incurred under the powers
delegated to the department.

3. The main instrument of the Committee is the Action Taken
Notes (ATN) sent by various departments on their concerned
paras contained in the Report of Comptroller and Auditor
General of 1India. Based on the ATNs submitted by the
departments, AG(Audit), Delhi assists the Committee by
preparing Memorandum of Important Points(MIPs) for smooth and
fruitful deliberations by the Committee. The Committee decided
to take up the paras relating to the Municipal Corporation of

Delhi i.e. Para 5.1 (Mid Day Meal), 5.2(Augmentation of
Infrastructure) and Para 5.3 (Property Tax Department).
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MUNICIPAL CORPORATION OF DELHI (PROPERTY TAX DEPARTMENT)

4, The Public Accounts Committee scrutinised +the Action
Taken Notes submitted by the department alongwith the
Memorandum of Important Points and invited the departmental
representatives to depose before it. The Committee in its
meeting held on 05.8.99 raised certain querries and directed
the Department to furnish their replies, containing information
for the past five years. The Committee, in its meeting held on
02.11.99, expressed displeasure that the Department had ‘not
submitted the required information and directed submission of

the same immediately.

Ha The Department submitted a detailed reply on all the
points raised by the Committee, but the meeting scheduled to be
held on 09.2.2000 had to be adjourned as the reply on the
points was received earlier on the same day itself. The

Committee decided to meet again on 23.2.2000.

6. The Committee examined at length the replies furnished
by the Department and made the following observations,

recommendations and suggestions parawise :-

5.3.2: This Para pertained to levy of penalty of 20% on
those property owners who deliberately and in
order to gain time send chegques which are

subsequently dishonoured.

The Committee was informed that in case of
dishonoured cheques, the tax-payer is given a
week's time for re-payment of taxes which is
taken either in cash or by Draft/Pay Order. In
case of failure to do so, the assessee is levied
penalty of 20%. 1In case of ex-parte cases, tax
payer is sent a notice under UPC for payment of
taxes. Penalty is not levied on ex-parte cases
ab-initio, but in case the assessee continues to
default, then a penalty of 20% is levied.

The Committee was satisfied with the reply
and decided to drop the para.
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Para 5.3.4:

Para 5.3.5:

Para 5.3.8:

The Para related to accounting and
calculation mistakes on the part of some
employees. The department informed that if
it 1is revealed that the mistake is
unintentional, then no action is taken.
However, checks and counter checks minimise
errors. In case, it is found that the
mistake is not unintentional, action is
taken against the quilty. One employee is
being departmentally proceeded against for
alleged lapse on his part.

Being satisfied, the Committee decided
to drop the Para.

The Para pertained to survey and assessment
of new properties. The Committee was
apprised that a full-fledged exercise 1is
being undertaken to bring new properties
under the ambit of tax and that it is a

continuing process.

The Committee was satisfied with the
reply and dropped the para.

The Para related to grant of exemption to
Charitable Trusts/Institutions under the
provisions of Section 115(4) of the MCD

- Act.

The Committee was informed that tax
exemption 1is normally given to Charitable
TrustS/Institutions which are run on
Voluntafy donation and do not earn profits.

However, exemptions are renewed on a
year-to-year basis provided the voluntary
factor does not exceed more than 25% of the
total income. When asked as to the basis
for grant of tax exemption to Batra
Hospital, the Committee was informed that
this Hospital was given exemption in tax
upto 1994-95 as it was not earning profits.

However, during the year 1995, it revealed
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that +the Hospital had started earning
profits and hence, the decision to grant

exemption was withdrawn.

As regards the grant of exemption to
schools, the Committee was apprised that
the schools have been categorised in three
major categories viz.(i) the Govt. Schools
which do not pay Property Tax but pay
Service Tax to the tune of 75% of the
assessed Property Tax. (ii) the aided
schools which are assessed for Property Tax
but given a rebate of 80% of the tax

" provided it is paid by the due date and
(iii) the wunaided schools which are also
assessed to Property Tax and given 50%
rebate subject ato the condition that the
tax is paid in-time. The Committee was
also apprised of the procedure for
taxation.

The Committee was satisfied with the

replies and decided to drop the Para.

RECOMMENDATIONS

i # After examining the related paras, the Committee makes

the following recomendations :=

a)

b)

ol

Tax system should be streamlined and a new policy be
evolved for easy payment of taxes.

All efforts should be made by the MCD to recover

default payment and arrears accruing thereon, on

account of penalty.

The Property Tax Deptt. should make judicious use of
the provisions of Section 115(4) of the MCD Act
while granting exemptions to Charitable Institutions
and in accordance with the judgement pronounced by
the Hon'ble Supreme Court in the case of Children
Book Trust Vs MCD.
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d) The Department should make annual surveys mandatory

in order to bring more properties under the ambit of
tax.

e) The department should ensure that all properties are

evenly assessed on a year-to-year basis.

MUKESH SHARMA)
Chairman

Public Accounts Committee
Delhi,

Dated: |©:03:42060D




